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In the Nerthern Railway at Divisional Railway Manager, office

=3

Lucknew under senlol Divisienal Acceunts officer,jucknow.

2.That the petitioner was initially app@inged in Clerk grade
IT post and pested at piesel Lecometive wérks, Varanasi,

)%’ Thereafter the petitioner was transferred from varanasis to
| Senier acceounts foicer (W) office at Carriage and wagon

worksheop Tucknow,

{ 3.That the petiticner on account ef meﬁical r@und was there-

after transferred frem c Carriage and ijagon workshep Lucknow

,._~<{

to Divisiamal_Railway Manager Office, Lucknew.

A

Rajd ways
4.That undcr the Indian/mMedical Manual the prierity to allet-

ment ef quarters is given for the persons suffering from
diseaBe near to Railway hespitial in erder to facilitate

them feor thecking etc,

P

e 5. That theypetiti@n@r,-being a patient ef chronic Myeloid

.
. .. Leukemia, anplled for the allotmant of qUart@rx’Gh 16,3.85
o
*\id‘s the aferesaid Jl@scaoe was detected on 13.8,1984,
V5
Yaid

il

rl—
§aTgau the petitiener, while posted at ‘Wagen workshep at

-;“° Al ambagh, Lucknow, the aforesaid diesease was detected and

ﬂwmmﬂmw“’ he was under treatment and he ceuld net work Continuously
-~

at Divisienal Railway Manager Office, Lucknow as after

Jjoining at D.R.M.0ffice the petitiener proceeded on leave,

4 /%gi 7.That the petiticner also get checked Up by the addl.chief

ee3
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.,'ﬁgyw- IN THE HON BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, b
‘ “SITTING AT LUCKNOW, 3
Writ petitien Ne.3359 ef 85 )
.ﬂa '. .. ‘-.. \*v-.«*f'uu'l,‘lus'wu J\g o - .I’"“Y‘.-l',\r'i'w"vl TR IR & ’ av J;i\:.s:~:‘
‘ \<J ' R An-'\‘\’vv‘ E
| | s”ﬁ /Z
‘ s,
o General Manager, Nerthern Railway,
- . New Delhi & ors, . . «+OPp.Parties,
v

APPLICATION FOR INTERIM RELIEF

411'L;; o T .

’23;___”,,,,—>"‘ ... .For the facts and circumstances stated in the

accempanying affidavit, it is mest respectfully prayed
that the oppesite party ne.l be directed te allot the

'railway acvommodation to the applicant/petitioner eut

of turn and eut of po@l

( K.S.BAJPAT )

| , B Adwecate,
octeber)|§ ,1985, counsel fer the petitiener,

Lucnew:Dated ;




IN THE HIGH COURT OF JUDICATURE AT ALLAHAB
‘ of 198 e

()RDER SHEET

.__No. ng—@

w P

.

Date

Note of progress of proceedings and routine orders

Dated of
which

_ case is

adjourped

2 ‘ N

3

195

Hon' $.3 4bmad 3

M@n Qe B Qw%j

Last > L Mﬁemlx

QW cmmz n e M«mK

— —

Sm—

£

e p——

o e e

. a@w mm \9@3’

V. S Ahmod | -
Q- Simgl,

9 - &

< 3‘(\ ﬁ:@a\« N &7&? @MWT \

4_,,«-,;“4?, ] Pl
o el O ‘bm _
Q
(38—
1 ol

H@'G—R Q\’%




!qbéiw7ﬁﬁ

vr ™K
Séri.eq Brief Ordecr, Mentlorung Reference How cdmplied :
number | if necessary . . with amt
nf date of
-ordos - compliance
and dato :
ok |
e it e
A2 vt e~ CHT
mu .
: Ce v et («Nﬂ“““
Hon' Mr. Justice Kamleshwar Kath, V.C. - enlRp o} f'"jM
e . . Wul&
Hon' Mr_. K. Obayya,. A . - . ) :’:’:7 MM gic L
- /12/89 None is present for the applicant: Jé hwn“""
‘ Issue notice again (by nane) to the odv L«
applicent ané his counsel as well. ‘ 0l
Shri Arjun Bhargava is present on behalf of
Cip ke, ‘ .
lict t.his cace for admisesion on 30—1‘—9_0.
r‘ . /‘ : dw
ENE oY
. ‘ \id . ) . / )
AJA‘ V ‘.c. I\L"i‘k}‘ -
(ens) }l :
3 0 } qo “I"‘)L‘S‘»\ Q;,.‘c/'\ \& N&/f L_"“(V_. c . - ) \ —"‘thw; W’
HH=n . T W‘* M on 1. vae
| o No L:.,uab,c-s-"v ¢
R o TN AWy &W ”’(’&’“m\' 24 g

me\ wva \(:a/;‘h iR ’
%::dz,\ S
———A”M : \/ e .

Ml’\k l;,f.u.c -

/‘a—é‘ﬂ.‘c HeeA -




oo

. o4

' CENTRAL ADMINIS TRATIVE TRIBUNAL, ALLAHABAD

LUCKNOW CIRCUIT BENCH

Registration T.A. No,1906 of 1987
WePe NO, 3359 of 1985)

V.B.K. Awasthi cevo Applicant

Versus

Union of India & Others ,.... Opposite Parties,

Hon.Justice K.Nath, V.C,

Hon. K.J. Raman, A.,M.

(By Hon.Justice K.Nath, V.C.)

Shri V.N. Tandon for the applicamt and

- Shri Arjum Bhargava for the oppesite parties are

present, This case relates to a very short matter
anc¢ therefore éfter hearing them we propose to dispo

it of finally.

2. It appears that the applicant is a Railway
employee and had not been allotted a quarter for !

residence when he filed this petition in the Hon'ble

High Court, During the pendency of the petition,

Quarter No.II/97-E Railway Church Colony, ‘Alambagh
Lucknow appears to have been allotted to him in

November, 1986, The grievancCe of the abplicant has

been from.the very inception that hd was a chronic
patient of blood cancer and‘was therefore in need of

@ house which was near to the Railway Hospital and
suitable)havimg regard to the nature of his illness.

It is sald that the quarter aforesaid is situated just
opposite to the Carriage and Wagon Workshop which g;
involves environmental hazard to th@ applicant. It %
is also stated that the applicant had been recommerded
by the concerned medical authority for change of his

environment from the locality suffering from smoke and

. @\f fumes,

A



3+ It also appears that the applicant has very
.reCently made another 2pplication dated 19,2.90,
Annexure-A4 to the Senior Divisional Accounts Officer
with a request to allet to him Quarter N@.Type'Ii T-59-B
Sevak Ram Colomy, Charbagh, Luckrow which, according to
the applicant, is 1ikely to fall vacant on being
vacated by Shri Hari Shanker Gautém/due to retire

on 31.5.90C. The‘prayer is to exchange his present
quarter No.II/97-E Railway Chuch Colony, Alambagh,
Lucknow with the above mentioned quarter in the Sevak

olilin-
Ram Colony. While we thlnk that the orlglna Ahas

}~
become infructucus in the sense that durlng the
pendency of the petltlon 8uguarter was allotted to hi
which he did occupy and in which he is presently

residing, nevertheless 5, hils request contained in.

Annexure~Ad dated 19.2,90 deserves to be considered by

the appropriate authority. It is common knowledge that
multifaﬁious welfa;e and beneficial schemes ¢ £ the
Railway Administration are afloat for relief to the
railway employees like compassionate appointments,
preference to dependants in Railway Service, Railway 7o+
Passes, Railway Quarters; it should be expected thét a

humanitarian view of the applicant‘'s need on account
of his chronic ailment of blood cancer may well be taken,
4, This petition is therefore disposed of with the

observation that the opposite parties will consider the

applicant's prayer for allotment of Railway Quarter TYPe

II T-59-B Sevak Ram Colony, Charbagh, Lucknow containeg
in Annexure-4 in lidu of the quarter presently occupied
by the applicant subject tocthe applicable rules within a
peried of four weeks from the date of receipt of a copy

of this judgement.,A copy of this order may be given to thes
learned counsel for ooth parties within twentyfour hours.

Ipp—

MeM Vice Chairmen
Dated the 27th Feb.,1990,
RKM



IN THE HON'BLE ADMINISTRATIVE TRIBUNAL
- CIRCUIT BENCH
Gandhi Bhawan, Opp.-Residency, Lucknow

T - — .

ert Petltlon No., )359 of 85

— - - —

Ve Be Ko 8WASTHI ' ——— e e ?ETITIONER
VERSUS -
MMMMLMMM@ﬂ.NEﬂWn : : . o
New Delhi & Others . e mee  RESPONDENT
P | o
T .

Apolication for Extension of date

In reference to lntlmaulon received vide No.,. ->//
CAT/Alld/Transfer/Boo7 dated 17-1-1990 recejved on
"ﬁﬂ' 29-1-1990, it is humbly requested that duve to very -
‘short time I am wiable to fight my case on 30-1-1990.

Tt is, therefore, requested that the fived date

viz. 30-1-90 mav kindly be extended so that T may re-

. present my case with full preparation.

A |
<:Z" ,3‘*———§;t»70
(V. B. K, AWASTHT)

- | APPLICANT -
. PLACE : LUCKNOW - S/0 Late S. L. Awasthi
DI ‘ H/No.252, Nawazganj,

30-1=1990 | Panni Wali Gali, Lucknow

£ Y]

JATED
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BEVCH

=9

LUCKY oW,
| oo RTeE %
\"\4. . (PR ) ({)
‘ Misc. Application No: /0 of 1990.(\4/7
” In -
Original T.A, Wo: 1906/87 (T),
(H.C.Writ Petition No: 3359 of 198%).
” 0
™ ‘
i y
V.B.K.Awasthi..........................Applicant.
v Versus, )
1 General Menager, N.Rly; & Others.......Respondents.
The sbove-named applicant moest respectfully
- states as under :-
i | |
1. That after filing the Writ petition No: 3359/85 -

in the Higﬁ Court of Judicaturs at Allahabad, Lucknow

2\

XN | Bench, Lucknow, on 18-7-1985, when the respondents found ‘
Ci%l\ ‘them to be guilty, they issued an order dated 31-7-1985 2
in a very haphazard manner angd filed the same as Annexure \
No: 1 to their counter affidavit inuSeptember, 1983,
After filing the counter affidavit, the respondent No: 3
alléttead a\qu&ntgz e: II/97-E, Railway Church Colony,
Alambagh,Luc;now, in the month of November, 1986, i.e.

after more than a year of the said order dated 31-7-1985,

2. ' That the said quarter is just opposite to the

1 Carriage & Wagon Wbrkshop>and is in a place where a lot
of smoke of the workshop is much affecting the envoiron-

y ment which is much harmful to the applicant. It is signi-
ficant to note that on the very basis of the doctor's

recommendation the'petitioneruapplicant who was working




-

in.-the Carriage & Wagon Workshop, was transferred from

there to the Senior Divisional Accounts Office at

Hazratganj, Lucknow, A photostat copy of the letter

of the Medical Superintendent, Lucknow, dated 13= 8~198b

in support thereof is being annexed herewith as

ANNEXURE No: A-1 to this application.

l\ﬁn
DO

3. ~ That during ths period the'

BEEBE applicant

came to know that one quarter No: IT/34-B 51tuate at

Hunnawar Bagh Railway Colony, Lucknow, vas going to be

vacated by one Sri 0.P.Verma, who was transferred to e
_ 3 moved an

Delhi, and then later retired Ligﬁﬁﬁ application to

allét the same. This application of the applicent

was also recommended by the D.M.0, Incharge, N. Rly.

Hospital, Lucknow, but the said quarter was allotted by

the opposite party Yo: L. to one Sri-Pradeep Sinha, who '
had already in possession of a quarterANo: II-189/4, B.G. (
Colony, Alembagh, Lucknow, angd was given in exchange to
the said quarter aitogether ignoring the application of
the mm appliqant.- Photostat copies of the application Z/

of the applicent and the saig allotment order are béing

annexed herewith as ANNEXURES Nos: A~2 & A-3 to this |

- application.

L. That the g plicent is a cronic patient of BLOOD
CATICOR, and he has to live at a place which is near the
hospital, should be on the ground floor.and its envaéiron=-
ment is smokeleés and funeless., Quarter-No: II/BA-vaas
such e quearter, it was on the ground floor and'was at a
plaQ§ where the envoironment was much clear end smokeless,
while it was &lso near to the hospital. The applicent
approached personally the om respondent No: i, but he

totelly refused to allot the saigd quafter to him,



Aoy

a )m

“ 3 -

5. That the present quarter No: II/97-E is just
in front of the Carriage & Wagon Workshop and is on the
1st floor, and the envoironment is also much smokey,

which is very injurious to the life of the applicant.

6. Thet the applicant has now. come to know that
one Quarter No: T-59/B, situate at SSewak Ram Colony,
Charbagh, Lucknow, is going to be vacated by one Sri
Eari Shankar Gautam, who is retiring on 31-5-1990,

The said qQuarter is also on the ground floor, is near
to the Railway Hospital and where the envoironment is
not smoky. The petitioner-spplicant wants that the said
quarter be allotted to him in exchange of the present
quarter No: II/97-E, Which quarter is elso in the
Accounts PQol end as‘the respondent No: L has already
rejected once the prayer of the applicent for changing

the present quarter, hence the applicant has no hopse

that his prayer for the said quarter No: T-59/B would

to his health. The spplicant has already moved an appli=-
caticn for the allotment of the said quarter No: T-59/B,

a copy of which is annexed herewith as AVNEXURE No: &)

to this application,

PRAY ER,

) In view of the above, it is most respectfully
prayed that this Hon'ble Tribunal may kindly be pleaged

to order that ‘the said quarter No: T-59/B may kindly be

R M wriae

allotted to the applicant on its vagating by Sri H.S,

B o~ S e — -

Gautaln:_o {.'Q‘ :

s~

Dated, Lucknow:
Feb.27, 1990,
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>
5
X

-y -
<
VERIFICATIOHN.

I, V.B.K.Awasthi, son of late SRi S.E.Awasthi,
aged about 30 _3réars; wquing' as Clerk Grade I in the
office of the Senier Di_visional Account Office, N.Rly.,
’Lucknpw, rqsidént of Quarter No: 'II-_97-E, Railway Church
Colony, Alambagh, Lucknow, do hereby verify that the
contents of persas 1 to 6 of this application are true

_ to my knowledge, end I have not suppresced any materiel
fact. | | ﬁ:
' TN
._ A
37 : | APPLICANT.
COUNSEL FOR
' - THE APPLICANT,
vDated, Lucknow:
Feby. 27, 1990.
~
r‘:}
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. College, Lucknot,

T age of envi " 1
" --saoKes and fumes of t org, | Y Particularly

5 It 15 to inform you thnt sari V.B,K, Awas-thi, Clerk G ade-1 1,
I ¥18 a case.of chromle Nyeloid!Leukemla. -He is getting trantment. ™
“.ivas mor direction of Dr. N

XeCo ‘Misra of King Ceoorre Modicul
In vview’,of. the nature of the 111ness of Shri V.3.x, Avact +1-
hie §s recommended chg T

he workshovs,

4

Kt ~
{ Ge L, Kanoor )
Yedieal Sunerintendent
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IN THE HON'BLE HIGH COURT QF JUDICATURE AT. ALLAHABAD, &
| o\

SITTING AT LUCKNOW., (/ | ,

Wwrit petition Né?%gz;%é 1985

e
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WA A A

Vishwa phusan Kumar Awasthi,
, y @ged about 26 years, gon of late
& Sri g.L.awasthi, resident of House wo,

2 9 N

252, miwasganj, Panni-wali~gali,Lucknow,
.. Petitiener,

- VS,

l.General pManager, Northern Railway,
Baroda Heouse, New Delhi.

2.Financial adviser g Chief  pccounts
Officer, Northern Railway, Barcda Heuse,
New Delhi, ’

3.Divisionagl Railway janager,.
y%@g*éik o

Nerthern Railway¢ﬁiuckm@w.

4.8ernier Divisional acceounts 2
. ‘:', I-Ami}-g; @lomf))ff}?er'
Nerthern Rail way,/» Lucknow,

3

s e Opp . Parties .

WRIT PETITION UNMDER ARTICLE 226 OF THE
Tl -CONSTITUTION OF INDIA

wek
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Chief Mediéal officer, N@rthera Railway, Lucknow
whe issugd'a certificate on 13,5.85 with the rece-
mmendatien that the petitienert's Case is recommended
f@f alletment of quarter om sympathetic caﬁsiﬂera—

¥

tien.

That it is pertinent te peint eut here that when the
petitiener was pested at S.A.0(W), Carriage}and

Wagon ‘Workshep, Lucknew, em the kasis of medical
treatment paperé thé petitiener was referred te the
Kirg ceorge Medicalﬁcéllegé, nucknow, By the pedical
superintendent for check up and treatment, Professer
N.C.Misfa of K;G.Meéical c@ll@ge,'Luckn@w récsmmeﬁﬂed
and advised ﬁgr change of atmesphere te the petiti@ner-
and en that very ®»asis the petifiwn@r was transferred
from carriage and wagem Horkshop Alambagh to D.R.M.
Office, Hazratganj, Lucknow, a true apy of the, afore-

sald letter dated 13.8,84 is being filed herewith

as annexure-1 te this writ petitioen.

That it is pertiment to p@int_éut here that certificate
issued by Dr.N.C.Misra is also being filed herewith

as aanexure-2 te this writ petitien.

That on the Basis of the recommendation of Prof.N.C.
Misra, Professor of surgery, K.G.Medieal cglzége,
Lucknew, the petitiener was transferred at D.R.M.0ffice,
Nerthern Railway, Lucknow, |

»

That the petitiener, when kecame little impreved candi—

é.4’
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tion, applied for allqtment of Réilway accemedation
on 16,3.85 alongwith all the papérs of treatment and

medical reperts. a true cppy of the said application

dated 16,3.85 is being filed herewith as Annexure-3

Py to this writ petitien.

. | 12, That the petitioner's application dated 16,3.85 sent

to the oppesite party no.3 for approval kut the‘same

< T was rejected by the opposite party no.3, A true cepy
\ ' , :
A of the aferesaid rejectien is bulng fllnd herewith
drx ’ ‘as Annexure-4 to this writ petitien.

13.  that theough the allotment authority is oppesite party
ne.l kut he has delegated powers to the opposite party

- \

ne.3,

14, That after refusal by the opposite party no.3 the peti-

tiener again made an application to the oppesite party

3 - no.1,

That it is pertinent te point out here that the matter
of the petitioner was also referred to the addl.chief
mMedical officer, whe is next to the Chlef Medical gfficer,

Northern Railway, whe also issued certificate in respect

of aforesaid disease and recommended the request ef
the petitioner for all@tment of the quarter, A true copy
of the af@rcsald mcdlcal certlrlcate is helng filed

hfrew;th as Annexure-~5 to this writ petltlon.
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That the petitioner again madé an appliCati@n_to

the Jpposite party no.l on 27.5.85 al@ﬂgﬁith medi—
Ccal certificate dated 13,5,85 and that matter is
pendirg till today and has not been dispesed of. a
true copy of the letter dated 27.5.85 is being filed

herewith as Annexure-6 to this writ petition.

That the petitioner is suffering from such digsease

which reGUlLei/perOr treaUn enj and every time is

Roilosay torfitel for

to be nearer to.better medical treatment as it is

net known when the medical treatment is required,

That para 559 of the rndian Railways Medical manual

'‘deals with the allotment of accommodatien, gsub para
‘2 of the aforesaid para says "“hhereas the patient

. 1is subject te disease which calls for inmediate

medical attnntnon, the rL51d°nc@ of the empleyee is

5251red to be near the hespital/health unit,® Pl acing

‘reliance on.the aforesaid para the petitioner made

an application for allotment of quartér near the
hospital and for which his dase is xé/;nparrallel

and he was entitled for allotment of quarter,

That para 561 of the aforesaid manual further says
“All recommendatiens will ke dealt with Ry the compe-
tent authority at his own discreation and will not
in any way give right to the émployee to demand fhe

sameé nor it will e obligateory on the Railway
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Agministration to comply with the same,®

That para 561 of the aforesaid manual is absolutely

arkitrary, discriminatory and is violative of Cons-

titution of India and deserves to e quashed,

That it is pertinent to point out here that certain
other peréens like Kamal Kishwre,vE;C.T. under Tele-
communication inspector, Lucknqw, 8&T Department,
nNorthern Railway) has keen alletted accemmodation
without compliance of provisioms of law as he is
Rranch ﬂecretarv, Northern Railway Men'*s uUnion and

the aforesaid person was allowed railway accommodation
cut of turn waile he was adpllcd sub{/qucnt to the
patltlwner. another person §. c.verma, clerk grade 1,
under S.A.0. (W) office, alambagh, Was allotted railway
accommedation on the ground of meﬁical advice near to

n
hospital while he 1s/suffer1 ng frem such acute déscase

CGL Srd.A-L.gfiee,lKe , ~
as the petitioner and gadia Begum has also keen allotted
railway aéco&modatiom on the ground of héf/ﬁrothér?s
illness as the case of éadia Begum was recemmended
by the pminister, In this manner the petitioner's case
is one of the genuine case and quafide case which has
been discriminated by the @pposite‘party~no.3 and in
view of para 561 the auth@rities(gavé got fully arbki-
trary powers andtheyhameacted arkitrarily as is evident

from the aferésaid facts and circumstances,

That the Railway Board has also issued a cércular in

this connection in waich it is clearly specified that

oo
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the prierity should be givén to the cases which

‘are on medical grounds but_inspife of all plus points

in favour of the petitioner the petitioner has not

been opted railway accommddatior and the’%agmxﬁkﬂi“/

, lﬁaxkgxm&x& ﬁétitioner has Zuffw ﬁgde an application

X to the opposite party no.l alongwith all papers
and medical reports eté. subsequently which is pending
till today and has not keen disposed of, A true copy
of the aforesaid circular is keing filed herewith

as annexure-7 to this writ petition.

| D s /
That under these circumstanes the petitioner 'has got
@ prima facie case and kalance of convenience lies in

favour of the petitioner,

That having left no any other alternative and effi-
éacious remedg the petitiomer has to appreach this
Hom'ble Court under article 226 of the Constitution

of India, on the follewing, amengst other, greounds:-

GROUND s .

s

d. . ' Because the petitiomer has been discriminated and
" other pers@ns have bseen allotted quarters eut ef turn
and alse en the ground of mimer illness or om the

ground of any ether family memeers' illmess,

o, . Because the petitioner's case has keen examined by

the addl.chief medical officer on the referepce of

..8
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the eppesite parties whe has also recemmended the case

of the petitiener.

BeCause the petiticner's disease is such an acute

disease which needs every time attemtienm whese medical

check up amt is more gemuire and enafide,

Because the petitiener is fully entitled for the rallway

accwmmedatlmn as per para 559 of the Indiam Railways

- Medical Mamrual Wut in view of para 561 the autherities

have got powers to act arkitrarily and disciriminately,

Because para 561 of the ndiam Railways Medlcal Manual
is ultra-vires as it is vielative of provisicns of articles

of comstitutién of India,

Because the petitioner's case is genuire and the peti-

tloner is entitled to ke provided accommodation,

wherefore, it is most respectfully prayed that .-

PRAYER

ke

To issue writ, orﬁér.or direction in the nature of
certiorari to quash the order dated 24,5.1985 contained
in pnnexure~4 to this writ petition and also & declare
para 561 of the Indian Railways Medical Manual ultra

vires as it is Jlscrlmlnatory and arkitrary,ax

..9

s/



ii. 7o issue writ, order or direction in the nature of
mandanmus to dispeose of the petitioner's applicati@n
dated 27,5,1985 and also commanding the opposite

parties toc allot the accommodaticn.

i)f
7 - iid. To order any other relief which this Hon'lle court
f thinks fit and proper under the present circumstances
\\\ of the case,
\ . .
’?/‘ : iv, To award the cost of the petiticn,
Lucknow;Dated; ' o
, ( K.S.BAJPAL )
ul 85, Advocate,
July 019 : Counsel for the petitioner.
Y
Yo
~ - &
va
\ rd
- /
A



O
¥ )
s
IN THE HCN'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD, ‘3

SITTING AT LUCKNOW,.

writ petition No, - of 1985

*k -
{..'..
V.B.K.Awasthi ' . ..Eéiitioner.
Vs,

General Manager, Northern Rrailway,
New Delhi g ors, : « OPP. Parties,

ANNEXURE NO, 1

g ke
NORTHERN RAILIAY /

'+ DIVISTONAL MOSRITAL .
CHARBAGH/ LUCKNOW,
Dated; 13th aug., 1984,

Ne: 66-Med/o/1

The Sr,accounts offlcer(w)
Northern Railway,

AL2MBAGH/
REG:~ shri v.B.K.Awasthi, cClerk grade-1
‘ ok

Refer.- vour letter No. :79/Prashsan/B/vivid dated 11.8, 1954,

“f It is to infdrm you that shri V.B.K.Awasthi, Clerk Grade~1

is a case of chronic Mye101d Leukemla. He is getting treat-

memt as per direction of Dr.N.C.Misra eof King Georme Medlcal
Cellge, 1ucknow.

In view of the nature of the illness of shri V.B.K.Awasthi
he is recommended change of environment particularly

smoke and fumes of the workshops,

Sj_ /__ ) [
(S.1Kapoor)

Medical superzntandent
Lucknow,
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IN THE HON'*BLE HIGH CQURT OF JUDILATURh AT ALLAHARAD, \]L///

SITTING AT LUCKNO w.

Writ petitien pNo. of 1985,

ok

VoB.Ke.AWasthi . « s Petiticner,
VS

General Manager, Nerthern Railway,

New Delhi g ors. o +OPP.Parties,

ANNEXURE NQ. 2
Free

arprtsemysay j

| Dr.¥.C.Misra 122, praizakad Road,

Near Indira Bridege,
LUCKNOW-228008
pﬂone Res.:48856

- Professor of surgery (oncol@gy)

K.G's.Medical College,
Consultant surgeon;:

Gandhi Memorial g Associated Hospitais,

S LAcknouw.

L.V.B.K.Avasthi is §uffering from Chr, Myeleoid Leukeemia

1

o rNand he dpserVﬁs priority for any allotment because of

) Leukoemla from which he is suffering,
,/W_, '

L sd./-N.C.Misra,

r— - T

Sty

it e



- pital where my contimuous treatment is going en is akout

- regularly for bloed check-up and treatment and at times

”~

j &
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IN THE HON'PBLE HIGH COURT OF JUDICATURE AT ALLAHABAD.‘ 3>
SITTING AT LUCKNOW.

‘writ petition No. of 1985

&k

V.B.K.Awasthi ' ' ..Petitioner,

Vs,

.

General Manager, Northern Railway,

New Delhi u.opp.Parties._

ANNEXURE NO. 3

The Divisional Railway Manager,
Northern Railway, :
Lucknow,

THROUGH SR,D.A.0,/IKO.

suk; out of turn and out of poel allotment of quarter
on Medical grounds

4

%k

Respected gir,

I beg to lay the follewing facts for your kind

sympathetic consideration with your just hands .-

That I am suffering from dreadful chronic MYELOID

LEARKAEMIA (BLOCD CANCER).

That my present residence where I am living on rent

nearly 10 kilemetres away from my effice and Railway Hos-

15 kms, It is quite difficult for me to reach there

«e2




L

- DA/ As above

I have no option but to avail the necessary medical aggis-

Ttance from outside which is very much expensive,

The locality where I am residing this moment is \

quite congested and uﬁéalthy. : : ?

I am enclosing my treatement Papers for your ready

feference please,

Theretfore, I request your goodself on seeing the
abkove circumstances, if yeu will please allot me a quarter
out ef turm and out of pool it will be a great help for me

and T shall ke highly oblighd for this act of kindness,

Thanking you, in anticipation,

‘Yours faithfully,

Sio/"‘

Dated; mMarch 16,1985, ( V.B.K,AWASTHT )
clerk grade I

Sr-D.A.O. .S Office' NORlYO 14

Lucknow,
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IN THE HCN'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,

SITTING AT LUCKNOW, . ZES?;;

writ petition wo. of 1985

ik

Ve B.K. Awasthi .o }:}etit i@ner.
vs.
. - .. o
- . | 2
\\ _ ‘ General Manager, Northern rRailway, , —

(?/—

| New pelhi & ors. ..0Pp. Parties,

ANNEXURE NO, S

NORTHERN RAILWAY
OFFICE OF THE ADDL.C.M.C.
CHARBAGH/ LUCKNOW.,

No: 66-Mmod/0/1 Dateds 13,5.1985,

\

The Sr.Dpivl.accounts officer,
Northern Railway,
LUCKNOW, |

subk, : Allotment ¢f Railway accommodation on mMedical Ground

\é Refer; your letter No,79/admin, /58/staff Matter dated 10,5.85.

It is a genuine case. ghri v,B.K.Awasthi C.G.-I under
Sr.DAD/Luckmow is a case of Chronic Myeloid Leukomia.
rRequest of the employee for allotment of quarter

'~ is recommended for sympathetic consideration.
Sdo/"

Addl,.chief medical pfficer,
rucknow,
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| /”“&\ - IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,
SITTING Al LUCINO? k/
Writ petition no. of 1985, /&
kvrdk
V.B.K.Awasthi | . .Petitioner,
e : VS,
' General Mamager, Northerm Railway, : _
New Delhi. 5 ors. : . »OPP.Parties,

/£

¥

ANHEXURE NO, 6

- To,

, , The General Mana4or,
.j{m : Northern Railway, y
y - B.House, NEW DELHI,

THROUGH SR.DAO/LKO.
R/Sir,

Regg~ gut of turn and out of pool alletment of gquarter
on pMedical Ground,

it et —

With due regards, 1 give kelow the follewing facts for

>/£Zﬁ : . yeur kind and sﬁmpathitic consideration with your just hands,

| ) o l.That I am suffering from dreadful Chronic Myeloid
Leakaemia: (BLOOD CANCER). .u

ﬁiiﬁ‘*“4%»;“a 2, That the abplicant is living ahout 10 Xm.  away from

akout 15 gm, from Rly.Hospital where hlS continuous

+jgf‘eatemmnt is going on., It is quite difficult for me to reach
/%i?here regularly for blook check up and treatement at every
> .
t

imes, I have no optlon but to avail the necessary medical

~—y o’
_- SB

a581stance from out. side which is very expen31ve The Locality

where I am re31d1ng this m@vement is quite congested.and

umhealthy.

00?2
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r Dated;27,5,1985

%4
~

| S
-2 - , Egg* |

3.That the applicant has already applied to DRM/LKO vide

his application dated 16,3.85 on the basis 6f Rly.Board letter
No.mMed./E/Misc./Q. Pt v dt,28,8.830 for the above allotment,

This letter is alsc attached with para I of the Rly.poard

letter No.E)C)80gRI~12 dated 21,4.80 (copy enclosed) for your

ready referénce. ‘

Rut it ié request to point out that the DR has rejected
such a genuine case for which the applicant is suffering
}aadlyi .

4.That according to the extracts of the para 562 of
Indian Medical Manual 2nd Editi@n-l981 (copy enclosed) which
reflect_the.light on the akove case for your sympathetic consi-
deration and ready feference,

| -5.That in the support of my genuine case the addl, Chief
Medical ofrlce:/NQ/LKo has already recommenjed my case vide his
letter No.66-ped, /)/1 dated 13.8,.84 and 13 5.85 to your goodself
for your kind pcruoal.

On seeing the above circumstasnces it is therefore prayed
to your honour to please allot me the quarter (out of turn and
out of pool) for which the applicant shall ever remain grateful
to you. - \

yours faithfully,

od /"
( V.B.K,AWASTHI ) CG~-1

Encl - Sr.DAC/TIO.

Copy forwarded to .

l.advance copy to the Genl .Manager/NR/NDLS for information and
neéecessary action please,
2.The FASCAQ (adm) /NDLS

3. The Chaimman Rly.Board, Rail Bhawan/NI)Ls.
4.Hon! ble Rly.Minister,
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IN THE  HON'®BLE HIG*I COURT OE‘ JUDICA’I‘URE AT ALLAHABAD, %
- SITTING AT'LU;KNQW,
| Writ Eetitioﬁ.No. of 1985
Hk
V.B.K.AWasthi .. ..Aetltloner.
V3 |

‘General Manager, Northern Qallway,

New Dblhl & ors. . OPp.Parties,

%

. - .

ANNEZURE NO,7

copy of G.M.(Medical)/N.Rly. 's letter Mo.red/m/m1sc/g/ft VI

dt. 19,7.80 addressed to the'gecy. (Health) Rly.Board, New

Delhi & others,

SU@:; Allotment of residential quarters on out of turn/over
riding priority to the railway employees.

Ref;~ Rly.Board's letter no.E(G)80-gri- =12 dt,21.4.80
addressed to rthe Director Genergl, RDSO/LKO and others,

et s

In terms Qf.Para 556 on.page 111 of the Indian Rai;ways

1 Medical Mannual, 1969 medical recommemdations for allotment

of Railway Bungalow/quarter or for pdtter accommodation will
be mgde tb the competent autherity.ﬁireétly by D.M.O. in
case of ﬁon—gazetted staff., In the case of.a Gezetted staff,
such recommendatiaﬁs may ke dade by the D.M.0. but should
lh& forwarded tﬁrou@h C.Ma0.

?urﬁh%r in tems of para 559 on pége 112 of the aforesaid
Manual, a‘Railway dqctor may méke recommend;tionS'for

\

0ol



sllotment of arailway ®ungalow/quarter or a change for

s
wetter accommodation to a railway employee.

1t is presumed that the word 'a Railway Doctor' occuring

in para 559 on page 112 of the Indian Railways Medical
" , Manual 1969 means a D.M.0. for making such a recommen&ations
for allotment or a change for eetter accommodatiwn of

Tk

railway bungalow/quarter;

According to Rly.Board's letter referred to akove, the'
\(\ | cases of a;ld%ment of quarters on out of turn/over-
riding ptigrity:on.ﬁeéical'ground is to be decided By the
.  G.M. in consultation with the C.M.0. wherever necessary.
| mTherefore-it may kindly ke Elarified whether the certi?icéte
fof allo%ment of a railway bungaléu/quapter as:mentigned
in para 556 of the_Indian Rly.Medical mManual, 1969

is to ke issued By the D.M.0« Or not.

e v

~

} : " Copy of Rly.Bbard's letter Ho.2{(G)800Ri~12 dt, 21.4.80
a@dressed to the pirector General, RDSO/IKO and others,

- . gulk:- as above
paN .
For the purpose of allotment of quarters on out of turn/

over riding priority hkasis orn medical grounds, a large

.number of referehces are being recejved in the Ministry of

o v . ~; " :m' ”g, . .
S qﬁi?f%allways(Rly'Board) from and on kehalf of the Railway
. | j8taff either addressed to the Minister or to the Board,
_}3 ? R
N lé§§EXPeriinCe has shown that such delay ‘takes place in

qu’iﬁ'éwﬁh « disposing of such references after getting the factual
- L3 » K] . . . 4
position and justification for the railways.

ee3
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2. Under ;he extant rules/orders, sitch aliqéﬁénts of

railway quarters are within the powers of the General
Ianaoers wno_maj take an approprlate decision in consultation
with the C.M.0. of the railway wherever'necessary. in

order to ensure quicker disposal of such casés, the Ministry
of Railways wish to re;émphasis that such cases should

only ke decided by the general Managers under their own

. powers taking into account the circumstances of each case,

3. The receipt of this communication may please ke acknow-
ledged, |

Copy of Rly. oald's letter No.E (G)800R1~1? datcd 5/8/80
addressed to the ceneral Manager, N.Rly. New Delhi.

e

- Sub:~ Allotment of residential quarters on out of'turn/

over rgding priority to the railway employees

-

- Please refer to the correspondence resting with your

letter No Med/F/Mlsc/Q/Dt vI dt. 19, 7.80 on the subject
indicated above, It is clarified that whlle issuing
Board's letter. NO.E(G)BOORl 12 dt, 21 4.80 regarding

allotment of r651dent1al quarters on out of turn/over—

- riding orlorltv basis to the rallway employees, it has

,-oresent practloé of issuing the certlflcates by the

,u@ 1. Medical offlcer will continue, In other words,

»‘!

wﬁWblvl.Medlcal Officer will enly recommend c@ses as hithertb

bieng done and the case will be finally decided by the general

Manager in consultation with the Chief Medlcal Officer

if necessary,
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IN.IHE'HON'BLE HIGH COURT OF.JUDICATUP“

SITIING AT LULKNOW (1

C‘,«-‘M&\

Writ Petltlon noé%@ss 5 1985

Vishwa phusan gumar awasthi

o E .. Petitioner,

\\\\ o - Vs, ‘ . .
' Géneral pManager, Northernrailways :

\7(/“ / Iqew Delhi‘ 65 Qrs‘ » Oupp. ar'tiQS .

-

AFPLICATION FOR INTERIM RELIEF

ek

For the facts and c1rcumstances stated in the accome

pPanying writ petition it is m@st respectfully prayed tnat
the Hon'kble court may kindly issue direction commandlng the

opposite parties to allot, im the mean time,

a railway
o - accommodation to the petitioner,
A : ' .
< : - JPIC S
‘ Lucknow;Dated. v ' ’ .
- Hen ( K.S.BAJPAT )
) A July , 1985, | Advecate,

Counsel for the petiticner,
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD. %

-
3

SITTING AT LUCKNOW,

U
I

ETTU NG R SR VS

.

ﬂf;x

| l

i N i S W
Vishwa phusan xumar awasthi T eePetitioner,

vs.
Genéral Manmager, Northern Railway, : .
New Delhi . a..opp.Partles.
AFPIDAVIT

dek
I, vishwa Bhusén Kumar Awasthi,'aged about 26 years,
son of late gri SeL. AWabthl,.r651 ent of House §9.252,
Niwasganj, panni-wali-gali, Lucknow, do hereby sclemnly

affirm and state on oath as under s -

L
1}

1. That the deponent is petitionmer in the aforesaig
Case and as such he is fully Tonversant with the

facts deposed kelow ;-

That the deponent has read the contents of para 1
to 24 of the writ petition and has understood the

Same,

Nek| Jo7+

3. That all the annexures annexed with the writ petition

are true copies of their originals.,

Lucknows Datcd

i July‘g‘/ 1985, o Deponent.,



it

b

Verification . ‘ /&7/
. - WO
.I, the akove named deponent, do héréby_verify that
the contents of para 1 to 3 of this affidavit are true to
my personal knowledge, No part of it is false and nothing :

material has been concealed, so help me God.

Lucknow:Dated,

Ly . : ¢ :
July|g , 1985, S Deponent,

I identify the deponent who has signed before me,

advocate,

golemnly affirmed before me onl%‘f"sj’p

at o 3@,'{/13,‘%—. by the deponent VL;,/AM PBhaasan v @y
‘ Proenfrl”

who is identified By sri K.S.Bajpai '

advocate, High cdurt, Lucknow pench,

I have satisfied myself by examining the deponent who understands

the languase of this affidavit which have been read out and

~ explained by me te him.

DATH COMMI SSIONER
High Court, {Lucknow Bench)

o g
Date.. ...... ..k%“ DX
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In the Hon'ble High Court of Judicature at Allahabad

:#? . Fb‘ ' Lucknow Bench, Lucknow,
i ' * .
S
‘ | . : . Counter AffldaV1u'

In

Weit Fetition To. 3359 of 1985
\ - Vishwa Bhushan Kum ar Awasthi.... Petitioner
| , Versus

General Manager, Northern
Rallway and others, - s cees Uppeparties,

& :
L ;
i :
) LA l SR s SRS SN 6‘1’ i ::
. B SR P
_ Gounter AffIWass“on hehalf
i of ODDOslte parties.

aged about 5?9 years

MS"‘ P"é'ks}\! R %mg -asAS*ﬂ- .’D .- F MRb Lkp

Son
in the Office of Divisional Railway manccer, Tor thern

Reilway, Hazratganj, Lucknow do hereby solemnly éffirm

and state on oath as under :-

~

,
I, That the deponent haé read the writ petition
end has understood its contents znd ﬁas bzen guthor-
ised by the opposite parties to file this counter-
affidavit on their behalf,

+ , _
2. That the averments made in paras 1 to 15

of the writ Oetlulon are not denied.

AY

3 - That in reply to the averments made in para



/ﬁ %

16 of the writ petition this much is ddMltth that
represeﬂtablon dated 27.5.1985 of the netltioner was
duly con31dered DJMpathetlcolly by the D1v1 siongl
Rallway Manager, Lucknow and he agreed to give the.
petitioner out of turn priority for alloument of
quarter f&om Central Pool. Petitioner was also

advisgd vide letter No.85/AQM/,§ut of turn allotment
dated 31.7.1985, veote Anmex—- A o

o Lhat in view of averments made in para 3

of thls counter af;ldwvlu, pqr%s 17 and 18 of the

wiit petition do not call for any remax ks.

5 That in view of averments made in para 3

~of this counter affidavit, averments made in para 19,

20 and 21 of the writ petition need no reply.

6. That in renLy to the avermeﬁts made in paras

22 end 23 it is stated thut representa tion of the
petltloner dated 27.5.1983 was duly consldered by the
opposite party flo,3 most sympatheticéliy;énd ﬂ; issued
orders to give to the petitiénef out of turnipriority
for allotment of q&érﬁer from general. poodl aﬁd advice

of the same was given %o the petitioner vide leuter

‘o, 85/ADm/out of turn allotment dated 31.7 1985

7 - As petitioners application dated 27.5.%983‘
hasrbeen allowed and out of turn allotment of quarter
has been ord%red, possession bf quarter will be arran-
ged on availability of quarter,

»

8. That in the circumstances stated above this

A . L -
§f§;;22;;ow\af;zgzﬂ___ o L

)



petition has become infructuous and merits dismissal

with cost.

| | /@-, ,
Lucknow: , T2 WV\Jr:gégfi

. / - Deponent - °
Dezted:Sept.“ 198 ¢ :

VYerification

I, the above named deponent do hereby verify
that the contents of paras 1 aznd 2 are true to my
personal knowledge, those of péfas_ 3 to? _ar,e' ’based
on record, they are believed to be tmue and those of
para 8 are based on legal advice. No part of it is

false and nothing material has been concealed in.

. Deponent

it so help me God.
Lucknow:

DatediSept] 1985

e : , ' I identify the deponent who has
) 9{*,‘&' | | signed before me.

¢. A Bas
y _ | _ Advocate.
. i
Solemnly arfirmed before me on Hl?[b’ )
at 797 a.m./p.m. by the deponent who
1s identified’ by sri C.A.Basir, Advocate,
High Court,Lucknow Bench, Lucknow.

I have satisfied myself by examining the deponent that
he understands the contents of this affidavit which |
have been read out and expleined to him by me.

) ! v : . Y
ﬁifﬁ‘ ;,(ow,"'.’h%r FONER N

High Courr, Alishbed,
. (Lucknow Bench) :
No J. [00.3 . : ' ' '

Datelf/? / J’J/ :.:
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: o
In the fon 'blﬁﬁigh Court of Judicature at s..
1;&@?&%1‘3_ Bench, Lucknouv,

’ | - 6mx* Af"-‘c}.;v;,_

I

wedt Fotition Noe 3359 of 19%

Vishwa Bhughon Kumzr Avesthlises Petitioner
Versus

General mnag,ex', Northern _, 7
3 lwaj and others., pans OUppeparties,

I, T.-~. MoNGA  amd shout 59 years
gon uf SKHRI /3&/(5#//?@ 7,“5 working as sl D fro, 3. %
in the vff,.LB@ of Divisional Railvay Manager, Northern
Rellwey, Hogrstgens, Luckaow do heraeby solamnly affirm

and steate on oot ag under 2=

1. Teat the deponent ha.m'%aa the writ petition
and has understood its contents and has been authors
ised by the opposlie parties to fllf’ this coum:er»
affidavit on Phedr bchalfa

2u Mat the averments moade 4in paras 1 to 15

of the writ petition are not denicd,

e Inat in reply to the averments made in para

. 2



7

Ay

dated 31.7,1985, Vi

W

R
R

16 of the writ petition this much is’adudtted that
remesentaumn dated 2?@5%'3:;&5 of the 13@%11:.191:@1* was
duly considered sympathe t:l.eally by the mv:xsimal

Railway Henager s ;:uac‘mvm: and be agraed to give the
faei,iﬁmmr out of turn priority for allotment of
;uari:er ﬁ.’*c’m Gentral Pools ﬁ?@ti%iomr was also

advised vide let‘bex' l\a.cﬁlﬁma/ out of %m'x% allotment
P ey P |

E' | That :‘m ';i“‘l.@v of 'avéi”ﬁzén‘ﬁfa mede in para 3

of this counter afﬁﬁavn.t, pares 17 and 18 -of the
witdd e tition do hot call for any mmafks.

96 - That in view of a’@@@’ﬂéni@s wmedd 'in para 3 ;
/
of this countor affidevii, avemc«m&m maé‘e in para 19,

20 md 2% ca:t‘ the wrz.t pemtion neeel fo reply.

'y | Ehu‘t} in reply to the avermms made in DGT&S

122 and 23 3% 4 s stated ﬁaa*ﬁ x'e;pmsemmﬁion of the
pntitioner ﬁated 27 5;1983‘ was duly considered by the
oppos ite party Noo3 most sympa%‘:emcany and ie issuad
orders to ‘glve to the p@tmtmmr out of ‘%mm priomty |

' 'fo:r allotment of querter from gengral @o@l and edvice
of the same was glven to the petiticmef vide lebter

Now85/ADM/out of turn allotment dated 314741985,

75 48 petitiomers application dated 27.5.1983

has be"n auomu a2nd out of turn all@iﬁxent of querter

-has been exueared, p@s;;«z-ﬁ sion of quarter will be arran-

;ﬁ,@d on av@ilability Gf’ guargs Ty

‘8. ' et 4n the circumstances stated above this



AL.Q__:J‘ -

~

e

~Lucknows

 Dated aﬁﬁ@’ti 198

petition has become infructuous and merits dismissal

e M sea Deponent
DatedsBepts 198 !

:G:, x:he ahove name d depcment do hereby verify
ﬁmu the contents of paras 1 =nd 2 nre true to ny
pers@nal knmsledge, those of paras 3 to 7 aré bassd

N Trecerd, -“’m{ay are m&i&md to e i

we ant those of
pera 8 are besed on Jegal edvices Ho part of 1t 4=
false and nothing nsteviel has becs concealed in.
i*“b 59 h@l@ e "Q’é‘“ |

%

,animmrz o
Deponent

dentify the &epomm vlm has
ﬁ‘igmd befors m@;

Avocates

Sommﬁy affirmed before me on .
at - Qeils/Delda DY the deponent wha

is idemtified by &i G, A,B&sm*,, m,vma'im
ihg*’x Gourby Iucknoy Baneh, Luclmmap

I have satlsficd myself by exaumdning the deponent that
he understands the contents of this affidavit which

have been me;@. ont and Ei’plau’wﬁ o him by mea.
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e IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,

o s

SITTING AT LUCKNOW. /y

- . ,3359

writ petitien no.aags’ef 85

,/p, FAAAA R T

985

AFH?AVIT.’\
435 3.
b \ 51d

' HIGH u .
QA%M:'B&A v"I\ 0]

- ..Petitiener,

RN Wl‘:l\r\/‘_p_q_,. PRV

4
Kk V.B.K.Awasthi
V8.

General Manager, Nerthern Railway, |
\Ti New Delhi & ers. s OPP.Parties,

| /> ' o REJOINDER AFFIDAVIT
e
I, V,Q.K.Awas;hi.nageafab-uﬁ 26 years, sen eof sri
B,L,Aw;sthi}mreg;dent_of_Hogsg_go.zsz, Niwasganj, Panni- ’
wgli-gali.,bis;rie; Lucknew, de hereby selemnly affirm

ani state en eath as under ;-

- * 1. That the deponent is petitiener in the aferesaid
case and as such he is ﬁnlly cenversant with the
facts depesed belew ;-

&
L

2, That the depenent has read the centents ef the
v ceunter affidavit and has unaerstiai the same,
. That the centents ef para 1 and 2 ef the ceunter

affidavit -need -ne cemments,

-~ i

. 4, That in reply te the centents ef para 3 ef tﬁe



t ,

T

s

 ceunter affidavit it is stated that the Divisienal

RallWay Manager earlier regret te allew the depo-
nent the premises en prierity basis en medical
greund and the depenent appreached te the General
Mahéger.~nprt@ern,Railway; New Delhi, by letter
dated 27,5.85, The Divisienal Railway Manager, Luck-
new by Annexqfé41, which has been annexed by senier

ﬁggiqnal‘Aeeounts officer, had erdered en the appli-

catien ef the petitiener that he will be allewed

premises frem general peel witheut priortiy and
dispesed ef the petitiener's representatien which
was preferred te the General Manager, Nerthern Railway,

New Delhi. Pirstly there is ne general peel eof the

‘alletment as the petitiener never prayed fer that.
- The depenent prayed fer prierity and fer special
 ¢ensideratien en medical greund which has been stated

in his representatien. secendly when the Divisienal
Manager regret te give_jriority fer ailitment of
ﬁ;emises the depenent appreached te the general
Manager by sending applicatien threugh preper channel

. @s well as directly by advanced cepy. The General

Manager, 'Nerthern Raklway, New Delhi, had dene nething
till teday but en the said applicatien the Divisienal
Manager, Railways, Lucknew Divisien, has passed
ineorrect erder stéting therein that the petitiener's
case will be censidered in general peel while there

is ne general peol, It is further stated that depart-
nfnt wise accemmedatiens are previded but there is
also proviéion.that in the special circumstances

. ‘.3



v’.

PSIISTT® aI® SUSTIRPOLLEDD® BSTM JUswITedop oyy se oSTIe

-

Ieu soep LA3tIetad Je jne Hutarh 3o ust3senb sousy */ reed

TeIauab @u ST a3yl a0UTE jeyy poleas ST 27T qt;epr;;g

Iajuned éqq Jo 9 exed Jo s;uaquoo'aqz 03 Atdax ur jeuy

*3ITARRTII® I93Uned

STY3 3 sydexbexed Hutpaoard ayy ufp POIVIS SPOURISUNDIATO
BUB 3083 541 J03 PaTUSP PUR 303IJIOJUT ‘SSTRJ oI° 3TARp

=133® I93Un6d oY} Je G pue § eied Je SjusUED OYY IRYL

‘Tenuel TeoTPaW uwetpul syy Iepun paptﬁoji

ST UOTuM ased Tetoads se ueTIepeUIROse Jeg poTidde

SEY 8y YoTus J03 jUswivaly Jodesd pue 3Tgsuaq Tebat
oyl butijzedb wexy posTeredes( aq este TTymM pue sATAINE
®3 oTq® oq jeu Hew jusuedep o3 SUTI IBUI FWKUNNXXX

Zq wue ueTyepeumesse je K3TTiqerreAT Te3 éJeaK“Kﬁ;&”ié
eI TTTM 3T Zopze TE5STTT 0w 38 ASTA UT pife 35Uy 763
palead JoAsu sey Jéuarqt;edfaqq'guE”idad”tﬁiéuéb"ou”é;
3Iayl Uaym Jsuuew snbea LIsA UT pessed Usaq sey 3T pue
MRT ou uo/xnxizi atoey eutad T possed Useq SBY YOTUM
poseq 4 : ‘

Jopl® oyl pue UG SUTNUIL ET IsuUeTITIed 8yl Je aseo ayl
‘Jusucdes ouy3 €3 FITAEPTII® I5UNED Yyl JO [-aINXoUUR

£q pojeoTuUTURIeD Waaq SBY YoTym Jopre yons Huyssed Aq

3axbax Atpértdmr utebe sey jaabas IoTTa®e Oym L3TIeyrne

SUeS SUI PUR QUG Uosq J0U EBY SWES oyl ING POISRTEUD

aA®Y pINGUS JIoueT3TIod aUl YOTUM Je3 puneab featpéw ue

K3TI0Tad J8E SaTITIOYIN® aqﬁ oyoeexdde oy yons se pue

TTuwedMaT Jo juatyed £F jusuedap oyl souls °teed TeIsuab ‘

3o soTnx 70 30® 16 ueTsTAd eu ‘5T aIayl 3eU} UT wue

puneab Teotpow ue suesIod €3 UaATH oy X3TreTad oyl

“~

W

e

/‘ 4/% \Q/x@ )%///47 -,




o A g

A g >/>/

and en special circumstances en medical greund the

-4 -

empleyee can be given accemmofatien frem anywhere,
It is pertihent te point;out here that se many empleoyees

whe have been transferred frem Lucknew ate still retai-

' ning the quarters e.g, K.P.Srivastava, ISA,RE, has

k¢

been transfeered te Mathura but still he is eccupying
the accemmedatien, Noi enly this mﬁ@h there are ge
many examples that the empleyees whe have been retired
and even expired have net vacated the accemmedatien,
fer example s.N.Saxena has been retired andl Mr.J.N.verma
whe has been expired but the . accemmedatien xsxhx;ng has
been eccupied by his daughter Km.Reeta verma, In view
of the aforesaid facts and ciraumstances rightful and
legal claim of the deponent‘for which he is entitled

a3 previded under the rndian Medical Manual has been
denied and the intentien ef the eppesite parties is

se iphumatarian which can never be said te be benafide
but always said.to be malafide,

Tﬁaﬁ the centents eof para 7 ef the ceunter affidavit

are false, incerrect and denied, The petitiener had

never made prayer fer alletment frem general peoel, The
specific

petitiener had made/reque§t,tp,the General Manager,

Nerthern Railway, New Delhi, ané the matter ef the peti-

‘tiener has net been referred by the Divisienal Manager'

with malafide intentien while the cempetent autherity

is general manager, 1f the matter weuld have been

referred te the General Manager, the depenent heped

that the sympathetic censideratien must have been taken
p accemmedatien - P
and the /weuld have been allewted te the deponert

ee5
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-
-

en the prierity basis en medical greund which

hagwpgep spg@gd;igrtﬁg ;epfesentation but the

eppesite party 50.3 has net referred the matter
- te the General Manager, N.Railway, New pelhi,

while the erongnp;made representatien te the

cempetent autherity whe allets the premises but
\(’ : - the eppesite party ne.3 has dispesed of the

“ ' i saiéd representatien at his level which is

., + unwarranted,

‘ : 8. , Thét the centents ef para 8 ef the ceunter affidavit
3 . o are false, incerrect énﬂ denjied, The writ peﬁiéion

| has net beceme infructueus, The interest ef justice
would be served if this Hen'ble Ceurt directs the
eppesite party‘né,lvto dispbse of the petitienerss
applicatien fer alletment ef accemmedation eut ef

turn and eut ef peel en medical greund,

9. That the depenent has suffered'a let ard ecircum-
étanses-eompelled him and the requirement ef the
| deppﬁent'is such acute xﬁg as regular check up
is required every time and fer this the depenent
is entitled te get the accemmedatien en prierity

basis and in case the suitablem erders are net

Passed te this effect the petitiener shall suffer

_— 'x"'..-: : .':‘(.
»?ﬁéfﬁﬁﬁf' irrepairable less which cannet be cempensated in
any terms, \
) | 10.  That in.view ef the aferesaid facts the depenent

is entitled fer accemmedatien en prierity basis eut
a;éi? . : of turn and out of peel en medical gr.unﬂvas per
é%%?;i% : mardatery requirement of law,

; , P

A}
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11, That it is in the “interept of justice that the
| '9ppqsite”p§:ty ne.l be directed te allet the railway
. o
accemmedatien te the depenent eut ef turn and

.

~eut ef peol,

Lucknow:nate_d; ) , fcﬁ
¢y A777*
. { octeber 7 1985, : Deponent,

verificatien
*k

I, the gbeve ngi_qed-depbnent,” __di; hereby verify that
= the GPDtenté of para 1 andl 2 ef this affidavit ‘are true te
y my pﬁfs’.enal knewledge and these ¢f para 3 to 8 are based en
| recerds and these of para 9 t;ow;__l_wa;e based en legal advice
believed by me te be true, qup,a_rt of it is false and

nething material has been cencealed, e help me Ged,

\

Ln@knovi-nated: ﬁ/l @é? i
. Wwe s . yll
Ot;teberv 7 r 1985, ' : Deponent,

1 identify the depenent whe has signed befere me, f-

.'“ “ : - A‘@"?‘—""’
; | | | . advecate,
/’2 ~ Selemnly aff cmed befere me on[-|o' ¥ Yo
L at Y’DM. P.m, by the depenent A<V R ﬂ

whe is identified by sri K.S.pajpai’
Advecate, High ceurt, Lucknew Bench,

I have satisfied nxysél'f by examining the depenent whe under-
~stands the language ef this affidavit which have been read
out and explained by me te him, ' o
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71 THE HOM'BLE HICH COURT OF JUDICATURE AT ALLAHABAD:

SITTING AT LUCKNOW.

Writ petition NQ)) 6F

HR

VeB.K.Awasthi

VS

General Mapager, Northefn Railway,
New Delhi & ors. ' ,

B

sl,

NO._

L

..Detitioner.

|3

. +OPP.Parties,

Particulars _

Page Nos.

b o

guly 1985,

Counsel for the petitione

writ ;gétition 1-9
2, z;,nnexuré-l-- 10
5. annesarens - 1
4, aAnnexure-3. {2-\3 .
54 Armexure-ei-“ ‘ ‘(,\ ’
6. Annexure-5- (S
7. Annexure-6w ‘ (} ”"7
8. Annexure-7 : {@ _20 ~‘
9. gkay App‘licatien for Interim Relj_ef\. :.{2_‘
10, affidavit « | 92,25‘
li~;VaJ_<alatr&aIna ‘ ‘ .&?L’ A
— 5(2%/
Lucknow:Dated ‘

( X.S.BAJPAL )

Y

|
!
s
!
j
?
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Name of partlf

GENERAL INDEX

(C'mpter XLI, Rules 2, 9 and 15)

5_5,;

......................

.....................................

tey

o —

%{A /&7 /

ndl Date ofmsntutlon. ..... )5’70’3/‘ Date ofdccmon......“.............».
k . - .. Court-fee | Date .Of Remafks
Serial Number| - admis- | Condition] including
File noyno. of | Description of paper |  of sion of of date of .
_ %_‘\ paper sheets | Number Valuye “paper to | documenti{destruction
~ : of | record cf paper,
. o B ' ' : | stamps- if any
HEN 3 4 5 6 7 s | 9
| . Rs, P. -
ﬁo'fl‘/lf’l A ;2} 10 o
e G”yﬁﬁzf o | :
pv leﬂwgo'w(u> e h '700
Jaerjuans” |
S SHeo
Vaws—”ffm**fzk )~ e
%&T ]kfﬂ - 1 ' :
Coud &Z}’oM L, 2.9
) PSS - OO S B R N S
ot .BM¢"€% NI R E
y ¢ ' S
I have this day of -198 examined

the record and compared the cntries on this shCCt with the papers.on the record I have made a]l neces~
sary corrections and certify that the paper correspond with the general index, that they bear Court-fee
stamps of 1he aggregate value of Rs. that all orders have been carried out, and that the record is
complete and in order_up to the date of the certificate.

Munsarim
e re—

C’Ierk! o

Date. . e. w
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Writ Petition N, 3359 of 1985

N - 8h. Vighwa Bhusan Kumar Awasthi ’
) . ’ . T“brﬂus ‘. . & S
’ General Iﬁanager, ’\Torthern Rly., ;New Delhi
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from the court of money deposlited and to file ;and Wi ,,hdrw
Goouents £rom aoul i and BNERALLY 4q ack, i i“LP p‘”€v {zes and
. by _v-.?zj.‘y_ of oxagation -
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